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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 542/XC-S-1-20-43S-2020
Dated Lucknow, September 18, 2020

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Maal Aur Seva
Kar (Triteeya Sanshodhan) Vidheyak, 2020" introduced in the Uttar Pradesh Legislative Assembly on
August 22, 2020.

THE UTTAR PRADESH GOODS AND SERVICES TAX (THIRD AMENDMENT)
BILL, 2020
A
BILL
further to amend the Uttar Pradesh Goods and Services Tax Act, 2017.
IT IS HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:-
Short title and 1. (1) This Act may be called the Uttar Pradesh Goods and Services Tax ( Third
commencement Amendment) Act, 2020.
(2) Save as otherwise provided, it shall come into force on such date as the
State Government may, by notification in the Gazette, appoint:
Provided that different dates may be appointed for different provisions of this
Act.
Amendment of 2. In section 2 of the Uttar Pradesh Goods and Services Tax Act, 2017
fcct“r(l’: 21 cc”foz'g s (hereinafter referred to as the principal Act), in clause (114), for sub-clauses (c) and
' (d), the following sub-clauses shall be substituted, namely :—
"(c) Dadra and Nagar Haveli and Daman and Diu;

(d) Ladakh."
Amendment of 3. In section 10 of the principal Act, in sub-section (2), in clauses (b), (c)
section 10 and (d), after the words "of goods", the words "or services" shall be inserted.
Amendment of 4. In section 16 of the principal Act, in sub-section (4), the words "invoice
section 16 relating to such" shall be omitted.
Arri§ndr2rl96nt of 5. In section 29 of the principal Act, in sub-section (1), for clause (c), the
section

following clause shall be substituted, namely :—

"(c) the taxable person is no longer liable to be registered under section 22
or section 24 or intends to opt out of the registration voluntarily made under
sub-section (3) of section 25."

Amendment of 6. In section 30 of the principal Act, in sub-section (1), for the proviso, the
section 30 following proviso shall be substituted, namely :-
"Provided that such period may, on sufficient cause being shown, and for
reasons to be recorded in writing, be extended,—
(a) by the Joint Commissioner (Executive), for a period not exceeding
thirty days;
(b) by the Additional Commissioner Grade-1, for a further period not
exceeding thirty days, beyond the period specified in clause (a)."
Amendment of 7. In section 31 of the principal Act, in sub-section (2), for the proviso, the
section 31 following proviso shall be substituted, namely :-
"provided that the Government may, on the recommendations of the council,
by notification,—

(a) specify the categories of services or supplies in respect of which a tax
invoice shall be issued, within such time and in such manner as may be
prescribed;

(b) subject to the condition mentioned therein, specify the categories of
services in respect of which—

(1) any other document issued in relation to the supply shall be
deemed to be a tax invoice; or
(ii) tax invoice may not be issued."
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8. In section 51 of the principal Act ,— Amendment of
section 51
(a) for sub-section (3), the following sub-section shall be substituted,
namely :—

"(3) A certificate of tax deduction at source shall be issued in such
form and in such manner as may be prescribed."
(b) sub-section (4) shall be omitted.

9. In section 122 of the principal Act, after sub-section (1), the following Amendmentof

sub-section shall be inserted, namely :— section 122

"(1A) Any person who retains the benefit of a transaction covered under clauses
(1), (ii), (vii) or clause (ix) of sub-section (1) and at whose instance such transaction is
conducted, shall be liable to a penalty of an amount equivalent to the tax evaded or input
tax credit availed of or passed on."

10. In section 132 of the principal Act, in sub-section (1),— Amendment of
section 132

(i) for the words "Whoever commits any of the following offences", the
words "Whoever commits, or causes to commit and retain the benefits arising out
of, any of the following offences" shall be substituted,

(i1) for clause (c), the following clause shall be substituted, namely :—

"(c) avails input tax credit using the invoice or bill referred to in
clause (b) or fraudulently avails input tax credit without any invoice or
bill;"

(iii) in clause (e), the words "fraudulently avails input tax credit" shall be
omitted.

11. In section 140 of the principal Act, with effect from the 1* day of July, 2017,— Amendment of
section 140

(i) in sub-section (1), after the words "existing law", the words "within such
time and" shall be inserted and shall be deemed to have been inserted,

(i) in sub-section (2), after the words "appointed day", the words "within
such time and" shall be inserted and shall be deemed to have been inserted;

(iii) in sub-section (3), for the words "goods held in stock on the appointed
day subject to", the words "goods held in stock on the appointed day, within such
time and in such manner as may be prescribed, subject to" shall be substituted
and shall be deemed to have been substituted,

(iv) in sub-section (5), for the words "existing law", the words "existing law,
within such time and in such manner as may be prescribed" shall be substituted
and shall be deemed to have been substituted,

(v) in sub-section (6), for the words "goods held in stock on the appointed
day subject to", the words "goods held in stock on the appointed day, within such
time and in such manner as may be prescribed, subject to" shall be substituted and
shall be deemed to have been substituted.

12. In section 172 of the principal Act, in sub-section (1), in the proviso, for the Amendment of

words "three years", the words "five years" shall be substituted. section 172

13. In Schedule II to the principal Act, in paragraph 4, the words "whether or not ~Amendment to
for a consideration”, at both the places where they occur, shall be omitted and shall be Schedulell

deemed to have been omitted with effect from the 1* day of July, 2017.
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UP. 14. (1) The Uttar Pradesh Goods and Services Tax (Third Amendment) Repealand
Ordinance o\ 4inance, 2020. is hereby repealed. saving
no. 16 of
2020

(2) Notwithstanding such repeal, anything done or any action taken
under the provisions of the principal Act as amended by the Ordinance
referred to in sub-section (1) shall be deemed to have been done or taken
under the corresponding provisions of the principal Act as amended by this
Act as if the provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS
The Uttar Pradesh Goods and Services Tax Act (U.P. Act no. 1 of 2017), hereafter referred to as

the said Act, has been enacted to make a provision of levy and collection of tax on intra-state supply of

goods or services or both by the State of Uttar Pradesh.

2. The said Act, provides for certain provisions for smooth transition of existing tax payers to new

goods and service tax regime. However the new tax regime had faced certain difficulties. To simplify to

opt out of the registration voluntarily made, to extend the time limit to file the application for revocation of

cancellation of registration, to make justified the provisions for issuing of tax invoice and deduction of tax

on source, to determine the liability of actual beneficiary person in case of receiving of ITC fradulently, to

carry forward the remaining ITC in existing law for period of GST and also to overcome other difficulties,

it was decided to amend the said Act to provide for,-

(a) substituting sub-clause (c) and (d) of section 2 (114) of the said Act to include the re-
organisation of Union teritories made by the Central Government in the Act;

(b) amending section 10 of the said Act to provide specific composition scheme for supplier

of services;

(c) amending section 16(4) of the said Act to made justified the transfer of ITC by credit
notes;

(d) amending section 29(1)(c) of the said Act to simplify to opt out of the registration, by
person registered under section 22 or section 24 but not liable for registration and by person
voluntarily registered under section 25(3) of the said Act;

(e) amending the proviso of section 30(1) of the said Act to extend the time limit to file the
application for revocation of cancellation of registration;

(f) amending the proviso of section 31(2) of the said Act to make justified the provisions for
issuing tax invoices;

(g) amending section 51(3) and deleting section 51(4) of the said Act to make justified the

provisions for deduction of tax on source;

(h) inserting a new sub-section (la) after section 122(1) of the said Act to determine the
liability of actual beneficiary person in case of receiving of ITC fradulently;

(1) amending section 132(1) of the said Act to determine the liability of actual beneficiary
person in case of receiving of ITC fradulently;

(j) amending section 140 of the said Act to implement the changes made in provisions,
relating to carry forward the remaining ITC in existing law for the period of GST, from 01 July,

2017,

(k) amending the proviso of section 172(1) of the said Act to extend the time limit for
empowering to remove diffculties;
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(1) amending Schedule IT of the said Act to implement retrospectively the changes made in
Schedule II.
3. Since the State legislature was not in session and immediate legislative action was necessary to
implement the aforesaid decision, the Uttar Pradesh Goods and Services Tax (Third Amendment)
Ordinance, 2020 (U.P. Ordinance no. 15 of 2020) was promulgated by the Governor on July 17, 2020.

4. This Bill is introduced to replace the aforesaid Ordinance.

YOGI ADITYANATH,
Mukhya Mantri.

By order,
J. P. SINGH-II,
Pramukh Sachiv.
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